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was looted on the 8th ol September. They took
away explosives with 3000 detonators. Border
Roads vehiclewas tekenoverandthedriverwas
Yaken along with the vehicle. The explosive
materials wereloatiedinthesame Border Roads
vehicle andthe driver had totake the vehicle up
tothe place where thaterrorists wanted themto
unioad at the appointed place. (Inferruptions)
There are many things tobe said.

Sir, | will give suggestions. The district
Dodamustbe declared” disturbed area” andthe
Amybe askedto flushouthatertorists, Therehre
10,000 ex-servicemen in the District who are
willing too work voluntarily as the “village vol-
untary force”. They only what weapons. | re-
questthe Govemmentthat they maybe given
sophisticajed weapons and organize the ex-
servicemen like the Punjab village voluntry
force. They will be capable of handling the

. iies.

There are four mountain passes. The
terrorists come through four passes from the
Valley side to Doda district. The Army should
take overthese passes andsealthe passes so
that the terrorists from the Valley side do not
come to Doda district. -

There was a day light murder of one local
leader onthe 19trhDecember 1992. Onthe 11th
December, he had written a letter to the DC
saying that either he wouid be kidnapped or
murdered. But yet nothing was done by the
administration . His name is Mr. Santosh
Thakur. | requestthe Government to institute
CBlenquiry as 1o why the District administration
did not take any action onthis.

There are soma BSF people deployedin
the area. Isuggest that CRPF shouid alsobe
deployed because the way the BSF have be-

SHRI GIIRDHARI LAL BHARGAVA
(Jaippur): Mr. Speaker, Sir, the Union Govem-
ment has fixed the support price of wheatand
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barley atRs. 330 and Rs.260 perquintal respec-
tively. Rajasthan has got a bumper crop this
time. Thereis large scale arrivais of barley and
wheat. The Food Corporation of India is nt
purchasing the food grains. Foodgrains are
being suppliadio the wholasale markets n Kota,
Ganganager, SawaiMadhopur and Bharatpur.
Butthe Food Corporationis refusing 1o purchase
foodgrains as theydonothave sacks. ifthe Food
at the suppont price fixed by the Centre, the
foodgrains will get spoiled

The farmers, from whom the foodgrams
havebeenpurchase of by Food Comporaton, are
notbeing paidpriceforas manyas 15days. Due
fotheimesponsible attitude of the Food Corpo-
ration, wheatis notbeing purchased at suppor
price.

The electricity charges and prices of fertil-
izershavealsogoneyp. Thelarmersof Rajasthen
areinmuch distress as they are noteven getting
the support price. inPunjaband Haryanathe
wheatisbeingscidat Rs. 555 perquintais. The
priceof cotton has also decreased. |, therefore,
requestthe UnionGovemmentio drectthe Food
Corporation to purchase wheat andbarely, 50
the the farmer can get the support prce.

RE: CANCELLATION OF BY-ELEC-
TIONS TOCERTAINLOK SABHAAND
ASSEMBLY SEATS.

[Englishy

MR. SPEAKER: Now there are one ortwo
issues beforeme.

SHAI P.G. NARAYANAN
(Gobichettipalayam): | have given notice.

MR. SPEAKER: | amjust spealong about
the same thing. Belore | allow youto speak on
thispoint, | would ke tomake it very clearthat
asfarasthe canceliation of the Lok Sabhaand
the Assembily elactions are concemnead. | will
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allow you to have your say on the floor of the
House. But as perthe Constitution, as perthe
law, if you are speaking anything againstthe
Constitutional authority, that wil notgo on rcord.

SHRI P.G. NARAYANAN: Mr. Speaker,
Palani bye-election in Tamil Nadu has been
postponedon flimsy grounds. Thepresenceof
drought is known to al, including the Election
Commissionatthetime ofannouncing election
notificationitself. :

itis strange tonotethe election has been

postponed onthe ground of droughtwhen poliing
was abouttotake placein anothertendays.

ladmitthatthereis scarcity of water. The
Government of Tamil Nadu has been solving
this problem on war-tooting. Butitis very unfit
lopnsq:one_mealacﬁonomhiagrm. Earlier,
RanipetAssembly election has been postponed
onflimsy grounds. Oneofthereasonsattributed
is that of naming one of the bifurcated districts
of South Arcot after Shri S. S. Ramaswami
Padayachiar, butit has nothing to do withthe
Ranipet Assembly constituency. Ranipet As-
sembly seat is situated in Ambedkar district
whichis attogether ditferent from South Arcot
district . So, it has nothing to do with Ranipet.

The decision on election is arbitrary and
unjustified. Allthe people of Tamil Nadu know
whois behindthis decision. The Congressis
resortingto undemocratic method to avoid de-
feat. Hadthe electioncome through, our AIADMK
party would have provedtha AIADMK underthe
leadership of Shri Puratchi Thalaiviis strong
enoughtostand alone andwin the election. The
Congressis unableto stand alone withoutany
strong alliance partner. (Interruptions)*

MR. SPEAKER: Only the statement of
ShriP. G. Narayanan will go on record.

(Interruptions)”

MR.SPEAKER: Thatwillnotgoonrecord.
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SHRI P.G. NARAYANAN: Let me com-
plete. '

MR. SPEAKER: Thatis notgoing on record.
(Interruptions)

SHRIP.G. NARAYANAN: ithasnothingto
dowithit. ltis adifferentdistrict. (Interruptions)
Letme complete it. (Inferruptions)

MR. SPEAKER: Please take your seat. |
have notallowed you. Itis notgoing onrecord.
Shri P.G. Narayanan, Pleasecontinue.

SHRIP.G. NARAYANAN: The people of
Tamil Naduwillnotacceptthe Congress culture
whichis anti-people andcunning. The Congress
Party knowsthat.it will loss the deposit. (inter-
ruptions)

MR. SPEAKER: I will look into it.

SHRIP.G.NARAYANAN: Itis unfair, child-
ish. Itis a baseless allegation. | deny this
allegation. (Interruptions) -

The Congress Party has not started its
electioncompaign tillnow knowing fully well that
the election will be postponed. So, itis very
nfair. The Congressisresorting to undemo-
cratic methods to avoid defeat. Let me com-
plete. (Inferruptions)

MR. SPEAKER: Now, youhave made your
statement.
SHRIPG. NARAYANAN:**

MR. SPEAKER: This is not going on
record.

‘ (Interruptions)

SHRI INDER JIT (Daarjeeling): This is
beyond yourguidelines setby you.

MR.SPEAKER: ShriP.G. Narayananyou
were doing very weil. | thank youvery muchfor

*Notrecorded.
**Expungedas ordered bythechair.
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presenting yourcaseinapropermanner. You
pleasesticktoit. Youdidverywell. Youmade
your point very forcefully.

SHRIP.G.NARAYANAN: |havenogrudge
againstthe Election Commission. |havetosay
something on the reason attributedto the post-
pongment.

MR. SPEAKER: Thatcannotgo on record
as perthe Constitution. You made your point
very well.

SHRIP.G. NARAYANAN: ltis very untair
to postponethe elections.

MR. SPEAKER: Iwantedtothank youfor
stickingtothe rules as well as making your point
very forcefully.

(Intermuphons)

SHRI P.G. NARAYANAN:; It is summer
season. Itisquire naturalthatthereisascarcity
ot water. The Governmentof Tamil Nadu has
beensolvingthis problemonawarfooting. itis
very unfair to postpone the election on the

groundofdrought.”*

MR. SPEAKER: Thank you, Shri P.G.
Narayanan. Now, | call Shrimati Suseela
Gopalan to speak. Madam, the same thing
apphes to you also which applied to Shri P.G
Naryaanan. Hedidverywell. |hopeyouwillalso
dointhe samefashion.

SHR!I NIRMAL KANTI CHATTERJEE
(Dumdumy): Sir, | am neither from Kerala nor
from Tamil Nadu.

MR. SPEAKER: Youwilinotbe allowed.

SHRINIRMAL KANTI CHATTERJEE: |
have raisedsit already. If youdonotpemmitme..
Ihaveto getintoit! (Interruptions)

SHRIMATI SUSEELA GOPALAN
(Chairayinkil) : Sir, thereis no justification for
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postponing the election in Ottapalam constitu-
ency. Afterthe declaration of election, therewas
notasingle incidentinthatconstituency; there
is no trouble at all. The previous day, the
Collector had a meeting with all the political
parties and he said thatthe law and order situ-
ationis very well and there is no trouble at all.
But, all of a sudden it seems that he Home
Secretary orthe DIG or somebody has sent
some reportfromthe state Government andthat
iswhy this has been postponed. Butthe Chief
Minister says thathe does notknowanything.
The paintis eitherthe DIG orothers sentareport
withoutthe knowiedge of the Chiet Minister. He
declaredthereandtoidthepeoplethathe hasnot
said anything. Butitis being postponed. There
isnocommunal tension at allevenbelorethat.
Even after December 6, inthat constituency,
therewas notensionatali. Actually, thetension
isinthe minds of the Congresspeople. There
isnotensioninthe state. Wecanvery peacefully
conductthe elections. {Interruptions)

There 1s a conspiracy behind this. The
local BJP people had demanded postponement
ofelections. Thereis aconspiracy betweenthe
Congress andthe BJP to getsomehowelected.
They are helpingthe Congress ta get elected.
Thisis beingdone.**

He just believed the report of the ruling

SHRI MRUTYUNJAYA NAYAK
(Phulbani): Madam, the Chief Ministerof Tamil
Naduhad sought the protection by the Central
Govemmentto provide maore helicopters. What
isthe reason foritwhen sheis notin danger?
Howdoyousaythatthereis peaceinthe state?
(Interruptions)

SHRIMATISUSEELAGOPALAN: These
arguments are not atall valued. Bothin Tamil
Naduandin Kerala, there s notample reasonfor
the postponement of the elections. (interrup-
m} ] .

* Expunged as ordered by the Chaur.
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MR. SPEAKER- Please understand that
this allernoon we ane going fo have someimpor-
tantbusiness. We havetoadjoun 10'clockand
assemble at20’clock

{Intermuptions)

SHRIMATISUSEELAGQPALAN Ialto
understandhow the Central Government sends
s report that the law and order stushon s very
badinthaconstituency Actually, actionshould
betaken agamnstthe state Govemment Ifthey
are unabletocontrol the stuaton, Fthe stuabon
isbad, the Ciuef Minister shauld be removed
How didthe central Goverment seridthe report
tothe Election Commission that the situation
wasbad. (inferrupkons)

MR SPEAKER Verygood inthe hnest
manner ypu have putforth yourviews

(Interruptions)

MR SPEAKER Are we not sahshed
unless we all of us stand uptogether andspeak
atieastforfive minutes everyday? We aredong
tmapropermanner Whyare you gvngup?

(Interruptions)

SHRIMATI SUSEELA GOPALAN | de-
mand thatimmedhately there should be elec-
nons There s no difficulty for peaceful elec-
hons (interfruptons)

MR SPEAKER Mr Anbarasu, verybnefly
please | wam youat he begnning #self thatboth
these Members whospoke, they dditaccording
totherules Youare expectedtodothesame
thng

(Interrupbons)

SHRIANBARASU ERAMADRAS CEN-
TRAL) iwiidoitaccordingtorules Thevery
factthatthe ChiefMinster'sfifeis ndanger, she
asked fortheprotection fromthe Centre, willgd
toprovethatthelawand order stuationin Tami
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Naduts verybad (/nterruptions)

KUMARIMAMATA BANERJEE (Calcutta
South) Letiumspeak. (interruptons)

SHRIANBARASU ERA. Recently, three
accused were escorted from Madras to
Madammambakkam On theway, the three
accusedwhowerenvolvednthe Pacmanabha
murder case, were freed by the LTTEby finng
andonesub-nspector andtwo constables died
onthespot Thatdehndely goestoprove thatlaw
and order problem 1snot good m Tamil Nadu.

Anctherthngss, about Rs 450 crores worth
of Govemment schemas were announcedalter
the declaration ofelectons  Thatis dehtely
influencing the voters

Ancther pointis recently the Vanniyar
Chnstians whowere considered as aforward
people, They constitute one lakh population in
Palan Therefore, it1s nothingbutinfluencing
thevoters Whal the Elechon Commussion did
iscofrect anditisjustiiable Itis democratic
Theyall entered into undemocratic methods
The AIDMK has lost the credbiity of the people
they have lostthe influence of the people

MR SPEAKER., | will call you later

SHRI NIRMAL KANTI CHATTERJEE
(Dundum) Why? /

MR SPEAKER |do notknow

SHRINIRMAL KANTI CHATTERJEE |
shouldprecede hum

MR SPEAKER Nowyoudo notdictateto
me all the tme as to how | shouid do it

SHRILALK ADVANI(GandhiNagar) Mr
Speaker, S, evenif youhad not cautoned the
House, | wouldhavefelt restraned speaking on
this subject because it s a decision which has
beentakenby a consttutonal authority But!
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must say thatwe were taken tolally by surprise.
Why'? How? ltisbacause i do not recall slections
havingbeen cancelled justten days beforethe
day of polion the ground such as ‘drought’. After
all, Sir, droughtis acontinuing situation. Hithad
beenlawandorder, asitis saidincase of Kerala,
one couldhave haditpostponed. Andwhatthe
lady member just now said was that one day

beforethat, itwas officially said thatthe lawand .

order situation there is perfectly undercontrol.

Sir, why | am raising it here is bacause, |
think, that alithese decisions whether inrespect
of Palani, whether in respect of Kerala seat
vacatedbythe Vice-Presidentorwhetheritis
the case of even Kaka - there should be a
statement by the Government - till now all that
wehavereadisinthenewspapers andwecannot

confront the Chief Election Comnussionerex- -

ceptby aMotioninthe House. Thereis noother
way.

So, the Govemment ows it to the Housae.
Here is same situation in which two elections
have beencanceled- onein Keralaandonein
TamilNadu. One election was canceledby the
itts done by the High Court, once agains can-
celed by the Supreme Court and once again
canceled/uptumedbythe High Court; nowitwil
gotothe Supreme Court. Wearenotconcemed
with whatthe courts do. But, we areverymuch
concemedthateverything thathas been hap-

peninginthe lastone fortnight sets tha precedent .

forthefuture. Andwhatisthe precedent? would
like to know, for instance, did the Tamil Nadu
state Government make any recommendation
that the situationiin Tamil Naduis of droughtand,
therefore, elections cannot be held? Didthe
to cancel the elections? Accordingto Shrimati
Sushiela Gopaalan, the Kerala Cwef Minister
saidthat he has nothingto dowith it. Isittrue?

SHRIK.P. UNNIKRISHNAN (Badagara):
Ves.

SHRILALK. ADVAN!: |would ke toknow
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fromthe Govemnment, | would like to know from
the Home Minister, what are the facts in this
regard, on the basis of which the Election Com-
mission has come 10 certam conclusion be-
cause whalever conciusions have been amived
af, whataverdecisions shave been taken, have
relevance eventothe future. And, therelore,
before we comment on them, let us getthe full
facts tromthe Government. This is mysubmis-
sion,

And, Sir, Iwishthe B.J.P's name had pot
been draggedinbut, I totally overlookitbecause

* some parties are in obsession withiit.

SHRINIRMAL KANTICHATTERJEE: |
would have also been happy hadthe B.J.P.'s
name has beenavoided. But, unfortunately, itis
afact. Therefore, itcouldnotbe avoided. But,
lam on a different point altogether. ltis nota
matterfor Kerala state; itis not amater for Tamil
Nadu,

MR.SPEAKER: Doyoumeantosaythat
this kind of a matter should be discussedinthe
Zero Hour without giving notice to anybody?

SHRI NIRMAL KANT! CHATTERJEE:
ZeroHoursometimes disposes of matters which
are.......

MR. SPEAKER: Letus nottake pricen
what we doin Zero Hour.

SHRINIRMAL KANTICHATTERJEE: it
istremendouslyimportant. Allthese activites
were unlistedin the business.

Therefore, during the unlisted Hour, we
havetoraise . itis notamatterfor West Bengal
either. It is not a matter for the Council of
Ministers either bacause there is a situation
which had arisen when one of the Council of
Ministers has to resign lrom the Council of
Ministers forhis failure to get elected from West
Bengal Legislative Assembly into the Rajya
Sabha. Ristorthe Parfiamenttodecide: isthere
something wrongin our law that such thing could
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happen? It was continuing nicely for allthese
years But suddenly a situation has ansen
wherein all kinds of onstacles are appearningin
allpartsofotehcountry and everywhere before
anelectioncanbeheld Andthelawismadeby
Parliament Therefore Sir |amanxiousthatit
1snot merely a question of anindividual Maybe
itis matter of individual |do notknow Ifitisa
matter of ndividual thereisa™

lfitisnotamatter ofthenwehave
tohave alook

MR SPEAKER Reference to the
willgo offthe record

SHRINIRMALKANTICHATTERJEE As
the law stands today that has to take place
Therefore apartfromhavinga statementtrom
the Government wewantastatementfromthe
Law Minister orthe Minister for Parliamentary
Affairswhetherwe ourselves have gonewrong
Thatis why | would like to draw your attention
Onlylastweekthe entire House ShnChandra
Shekhary wasthere stooduptosaythatwe
must discover a way out either through the
Parliamentorthrough

MR SPEAKER Referee to the
Isnotonrecord

SHRI CHANDRA SHEKHAR (Ballia) |
shall ike to know under what rule you say that
heword shouldnotgo on record?

MR SPEAKER Iwilitellyou | am very
sorry thatevery now andthen |am confronted
withthese questions

SHRICHANDRASHEKHAR Under what
rulethe word shouldnotgoonrecord?

MR SPEAKER With allrespectforyou
| o notwantto contradict everythingyou are
sayng Butfyouarenotcorrectonthelawpont
I have no option butto showittoyou |willtell
you thisnotice s notbeforethe House Please
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understand Itisnotbeforethe House Itiswih
theSpeaker Pleaseunderstandthattiswiththe

Speaker

SHRICHANDRASHEKHAR Idonotspeak
without understanding You are very much
under wrongimpression that | speak without

understanding

MR SPEAKER Please understandthat
these matters come beforethe House whenit
goestothe Committee andthe Committee gives
the report Itis still with the Speaker and the
Speakerhas to take adecision

(Interruptions)

MR SPEAKER | have asked the Mem
bers to come beforeme andestablishthe case
notonce butfourorfive times orevenmorethan
that

SHRICHANDRA SHEKHAR |have no
objectiononthesepoints My only pointis

MR SPEAKER Mr CHANDRA Shekhar
I have full respect for you |hateto contradict
whatyousay Buteverynowandthen fyouare
nsing on the point of order | have no option but
totellyou that you are wrong on this point

SHRI CHANDRA SHEKHAR Al right
youmay say lamwrongand|cansay"*

MR SPEAKER Ifyousay
youarewrong

again

SHRICHANDRASHEKHAR No |amnot
wrong Youhavethepatencetohearme lalso
knowthe Pariamentaryrules Ifanhon Mem
bergivesanotcetoyouonr acertammatter the
Member has every nght to mention 1t in the
House

MR SPEAKER Notinthe House inthe
Chamber Youunderstandit If | discussallthe
notices inthe House |willhavetodiscuss one

**Expunged as orderedbythe Chair



473 Re: Cancellationof
lakhnotices inthe House.

SHRI CHANDRA SHEKHAR: Youmay
saythatyoucannotdiscussit. Youmay askthe
Memberstocometo your Chamber anddiscuss
it. ButyoucannotbaraMembersayingthathe
has given a notice. Becauseitis amatteroffact;
itis coming in the Press. Everybody knows
aboutitand yousaythatthe Membershould not
mentionitinthe House. My only objectionis that
he word is not un parliamentery. He is to not
mentioning anyindividual. Heis notsayingwhat
iswritteninthe ...notice. Butthe Chairshouldnot
besoallergictotheword....because aparticular
situation has beencreated because of theinac-
tion of the Government and because of the
indecision of the people in authority.

MR. SPEAKER: Letme make it veryclear.
Ifthere is any matter of this nature comingtothe
Speaker, it does notcome to the House unless
the Speakersends ittothe Committeeandthe
Committee gives a report and that report is
placed onthe Table of the House. |havetobe
careful in this respect because these are the
constitutional authorities. The President, the
Vice President, the Election.

Commissioner, the Supreme CourtJudges
are the constitutional authorities and we do not
discuss them. | have not disallowed anybody
fromraising this mater outside the House. But
| would not be doing my duty if | do notbring to
your notice that matter of this nature should not
-we broughtbefore the House withoutapplying of
mind. Youcometome, youconvince me about
the applying of mind. You come to me, you
convince me aboutthe statementmade, itwillgo
tthe proper corners, then it will come with thé
report. If this nicety is not understood and if

" simply because youare aseniorMember, | do

notcontradictyouand| respectyourfeelings, so
everynow andthenif you getup andsaythatit
isnotcorrect; itis also notcorrect.

SHRICHANDRA SHEKHAR: Mr. Speaker,
lamsorrythatyou are creating a wrongimpres-
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sion. | never saidthat | do notagree with what
yousay. | say thatif | am notintelligible to you,
itis my fault. But | only say that he should not
mention words writtenin the notice.

13.00hrs

But, justto say thatl have given a notice
pfzes e there is nothing wrong; it is not
againsttherules.

MR. SPEAKER: Unless it becomes a
mater of record, it comes to the floor of the
House, itis not allowed. Unless the materis
before the House, itis notallowed. | have not
disallowedthese kinds of matters, ifthey are not
constitutional matters.

(Interruptions)
[Translations)

SHRISHARAD YADAV: Mr. Speaker, Sir,
the entire country is so muchworried. Itmay be
your problem but what should we
do....(Interruptions)

MR. SPEAKER: You should come and
establishit.

SHRISHARAD YADAV; We have been
givencomplaint. What wouldwe do? (Interrup-
tions)

MR. SPEAKER: Yadavji, youdonotknow
the facts. | have requested the Members to
come, morethanoften, beforemeanddoit; they
have not come. If you do not know the facts,
please do notbringthis onthefloorofthe House.

(Interruptions)

SMRI SYED SHAHABUDDIN
(Kishanganj): Mr. Speaker, Sir, the cancellation
ofthe by-elections hasbeen received withmuch
concern and regret by the entire country be-
causetheyare based onratherflimsy grounds,
asreportedinthe Press. Therefore, they serve
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asawarning and as a point of caution forall'of
us. It seems to as that the working of this
constitutional authority, the Election Commis-
sion of India, andthe laws that are administered
byit, needto be reviewed; as stated by the hon.
Leaderofthe Opposition; andthe lacunae should
beidentified. Otherwise, the entire democratic
institution is receiving abad narie andis losing
its prestige inthe eyes ofthe people. Iwouldsay
that it will not be good for the future of the
democracy in this country, that he Election
Commissioner instead of holding elections
shouldstart canceling the elections . He may
come to a appoint when perhaps it may be
difficult to constitute the House - that general
election is announced and foramajority of the
seatsthe elections cannotbe held; and Thatwill
be the logical end print of this process.

Therefore, before we reach thatpoint, Mr.
Speaker, | pray that the Govemmentshould give
us allthe facts, and should also apply its mind
andfind outwhatneedstobe doneinordertoset
aregular procedure which mustbefollowed by

the Election Commissionerbeforehecomesto

adecision onthis pointthatwhetherthen election
can be held orcannot be held orcannotbe held
and mustbe canceled.

It appears that the decisions are being
taken without the grounds beige generally ac-
ceptable orbeing strong enouhg to carry the
conviction of the people.**

13.03hrs.

PERSONAL EXPLANATIONBY
MINISTERIN RESPONSE TO C.ZRTAIN
REMARKS MADE ABOUT HIMIIE: THE
RELEASE OF SOME ARRESTED TER-

RORISTSINDODAIN THE STATEOF
JAM MU AND KASHMIR

[Translation] »

THEMINISTEROF CIVILAVIATIONAND
TOURISM (SHRIGHULAMNABI AZAD): Mr.
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Speaker, | rise to give a personal
explanation...(Interruptions)

[English]

MR. SPEAKER: At2 O'clock, we have to
assemble here again forsomeimportantbusi-
ness.

(Interruptions)
[ Translation)

SHRIGHULAMNABI AZAD: During zero-
hour on Friday Rajmata jihad mentioned about
the women indJammu-Kashmir, particularly the
women of Doda district. | wanted to raise this
issueinherpresence. Maybesheisnothere...
(Interruptions) She is here. Rajmataji hadsaid
thatshe was agreeing with whatever shrimati
Mahajanhadsaid. (/nterruptions) What Rajmata
jisaidhad gone onrecord, as such, lwould like
torepeatitthatthe terrorists, who were caught

‘in'the murder case in district Doda, were not

convictedbutthey were behindbars andwere
releases afteratelephone callfrom ShriGhulam
Nabi Azadwas given. lamverysorrytosaythat
such things were said, which we can never
imagine. |think Rajmata ji will also regret this
andsheis alsoaware oftheincidents happening
to our women folk and relatives in Jammu-
Kashmir. You may remember thattwo years
ago, my brother-in-law was abduted by terror-
ists. | hadthensaidinthis Houseandinthe Press
Conferencethatevenifthey killhim, norequest
willbe made by the Government orby myseli for
release of any abducted person...(Interruptions
)Istuckto my words for five months, afterwhich
the terrorists understoodthat there wouldbe no
use in keeping thatperson abducted. Youmay
recallthe second case also. Justfour months
ago, an additional collector, whois real cousin
of mywife, was shotat. He was dischargedafter
four months from the hospital the day before
yesterday. Rajmata jimaybe wellaware of such
casesbut whatdotheterroristdotous isfeltby
us daily. Since this materhascomeinrecordin

**Expungedas orderedbythe Chair.



